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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 453 /2023

Raghubir Singh Garia ...Applicant
Versus
State of Uttrakhand & Ors. ...Respndent
ADDITONAL DOCUMENTS ON BEHALF OF RESPONDENT NO. 5
Sr. Particulars Page nos.
No.

1. | Letter dated 08.01.2002 granting of mining lease 1-2

2. | Lease Deed registered in sub registrar office Bageshwar | 3-27
on 22.02.2002 for a period of 20 years valid upto 21.02.2022

3. | The Ministry of Environment, Forest and Climate Change, | 28-31
GO, vide Clarification No. Z-110013/6/2015-IA.1I(M)
dated 08.01.2016

4. | Notification dated 10.02.2015 issued by the Ministry of | 32-33
Mines declaring Soapstone as Minor Mineral.

5. | Dead Rent Receipts for the period period 2016-2017, 2017- | 34-36
2018, 2018 - 2019, 2019 - 2020, 2021-2022 and 2022-2023

6. |Letter dated 06.12.2019 issued by SEIAA granting | 37-41
Respondent No. 5 Environmental Clearance for the
mining lease area.

7. | Uttarakhand Pollution Control Board vide Order dated | 42-43
12.10.2020 granted CCA (Provisional Consent Order)
dated 12.10.2020 valid upto 31.03.2021
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G.O. no. 2250(1)/ VII-A-1/2021-74/ 2001 dated 03.01.2022 | 44
issued by State Govt. granting further extension of 30
years (from date of first grant of lease period 22.02.2022 to
21.02.2052)

Letter dated 08.12.2022 issued by the Geology and Mining | 45
Unit, Directorate of Industries Uttarakhand, approving
the Scheme of Mining and Progressive Mine Closure Plan
for the production for the years 2022-23, 2023-24, 2024—
2025, 2025-2026 and 2026-2027

10.

Order dated 22.05.2023 passed by the Uttarakhand | 46-49
Pollution Control Board, granted Consolidated Consent
to Operate and Authorisation (CCA) (Renewal) for the
period upto 31.03.2024

hashwat Panda

Advocate for the Respondent No. 5

5, Lawyer’s Chamber, R.K. Garg Block,
Tilak Marg, Supreme Court Compound,
New Delhi-110 001

Date: 09.09.2024 Mobile No. 9899020290
New Delhi Email. <shashwatpandaadv@gmail.com>
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s o { Model Form ofM}ning Lease
' (See Rule 31)

E) THIS INDENTURE made this .. 18 day ofpffb 2002 between the Governor of

] Viaranchal / the Presidént of India (hereinafter referred 1o as the ‘State Government'
-4 ' wihich expression shafl where the context so admits be deemed to include the successors

anc assigne) of the one part and Shri Anand Singh Kalakoti S/0 Shri Diwan Singh
- Kalakaoti R/g Villase Dofar, Tehsil and District Eageshwar (hereinafier referred v as the

: fessee which expression shall where the context so admits be eemed to include his heirs, ‘
L executors. adminisirators. representatives and permitted assigns).
\ |
L WHEREAS THE lessce/lessees has applied to the State Government in accordance with ‘
the Mineral Concession Rules 1960 (hereinafter referred to as the said Rules) for a f
mining lease for soapstone in respect of the lands described in Part 1 of the Schedule .‘
hereunder written and has/have deposited with the State Government the sum or Rs, !
10.000.00 as security and the sum of Rs. 1500.00 for meeting the preliminary expenses i
tor a mining ieasc and WHEREAS the Central Government has approved the grant of !
lease ‘
}
WITNESSETH that in consideration of the rents and royalties, covenants and agreemeiits
By and i these presents and the Schedule hereunder written reserved and contained and ;
on the part of the lessee/lessees to be paid observed and performed. the State Government ,
~ith the approval of the Cénval Government hereby grants and demises anto :
fessealiessees. :
All those the mines beds/veins seams of Soapstone and magnesite (here state the mineral .
J o minerals) (hereinatter and in the Schedule referred to as the said minerals) sitvated i
, iying and being in or under the iands which are referred 1© in Part I of the said J
g R . N . . . . .. . N . . -
' seheauie fogether with the liberties, powers and privileges 1o be exercised or enjoyed in
CORNZCUon hierewits which are mentioned in Part {7 of ihe said Schedule subject 1o the '
cestictions and conditions as 1o the exercise and =njovimen: of SUCh Derties powers and
/": K L ',' ~. ( \ '
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- { 4
" 1Fes 021cges \fhxch arc mentioned in Part III of the said Schedule EXCEPT .and reserving
out of thiy demisc unto the State Government the liberties, powers and privileges
- mentioned fin Part TV of the said Schedule TO HOLD the premises hereby granted and
Fo. / §rnis@l ufto the lessee/lessees from the .......... R day ..o 2002 for the term
Defrbyyeass thence next ensuring YIELDING AND PAYING therefore unto the State

i \\CF\WI the several rents and royalties mentioned in Part V of the said Schedule at

the respective times therein specified subject to the prov1sxons contained in Part VI of the

;_,,3' . said Schedule and the - lessee/lessees hereby covenants/covenant with the State

Government as in Part VII of the said Schedule in expressed and the State Government

‘. herebv covenants with the lessee/lessees as in Part VIII of the said Schedufe as expressed
AND it :s hereby mutually agreed between the parties hereto as in Part IX of the said ~

o Schedule in expressed.

appearing the day and year first above written.

o The Schedule above referred to.

; T op s

PART I
The Area ofqth.i§ _Lgase

All the tract of the lands situated at viilage Pépau, Tehsil and Village Bageshwar and

containing all the Khasra numbers shown in the demarcated map having a total area of

2.81 acres and delineated on the plan hereto annexed and thereon coloured by red and
bounded as follows - ’ A

Northby : Piliar A,B, and village iznd of Papau than Nala
Southby : Pillars M, N, 0, P, Q ... R and village land of Papau.
_Eastby : Pillars B' C ... KL and land of Papau.

Westby : DPillar Q, R, ....... W, X and foot path.

hereinafter referred to as "the said lands".
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PART 1

.‘:‘Zﬂ)cl'[év\. provers and privileges to be exercised and enjoyed by the
2 , - . - L Tyt
lessee/lessees SUDJeCt 1o the restricting e i conditions in Part 11

: Y
NEET UPOI (b iy SeurCi for swin, work.eic 5

R # Libertv and wovsar gy a2l umes during_' the term hereby demised to enter upon

A aid dands and o s2areh for mine, bore, dig, drill for, win, work, dress. process. convery,

S o noman and dispose of tne said mineral/minerals,

? To sink, drive and meke plus, shafts and inclines etc. L.

2. Liberty and power for or in connection with an

y of the purposes mentioned in this
part to sink drive make maintain and use in the said lands and pits shafts inclines
b et e

Seovdlerway s aimveays and clier works (and to use maintain dee

) Pen or extent existing
work of the like nature in the said lands)

A lo brmg and use machinery equipment etc. :- N
_ : :

3. Liberty and power for or in connection with any of purposes mentioned in this part
*;’;’4 to-erect. construct, maintain and use on or under the said lands any engines,
P plant, dressing floors, fumaces, coke ov'éns, brick-kilns, workshops,
bungalows, godowns, seds, and other buildings and other works and conven
; like nature on or under the said lands. o

machinery,
store-houses,

iences of the

i e A

. [0 make roads and ways elc. and use existing roads and ways -

3‘3 ’ q. Liberty and power for or in connection with any of the purposes mentioned in this

e part to make any tramways, railways, roads, aricraft landing grounds and other ways in or c
over the said lands and to use maintain and £0, and repass with or without horses, cattie, .
‘vagons. aircraft's, locomotives, or other vehicles over the same (or any existing tramways .
rcads and other ways in or over the said lands) on such conditions as may be agreed to.

To get bui/ding and road materials, elc., - K

5. Liberty and power for or in connection with any of the purposes mentioned in this
part to quarry and get stone gravel and other building and road materials and clay and to

use and employ the same and to manufacture such clay into bricks or tiles and to use such
- bricks or tiles but to sel any such material bricks or tiles.

5 To use waterfront streaims etc. --

6. Liberty and power for or in connection with any of the purpose mentioned in this !
part but sx%he right of any existing of future lessees (and with the written

o , v
o - aferh oy \ Contd |
: : 713 Aty W onlg. . . ,
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Loston wi Deputy Commissionar/Collector 16 approprs A e wWale =1/,Km’f- gris
streanss waler-courses springs or other sources in or upon the said lands and in vert

step-up or dam any such streamy and maintain anv water course culverts, "ua'fm or

nor i any way to foul or pullout any stream or spings, Provided that the lesse

P shali not interfere with the navigation in any navigable stream nor shall divert such s p
{ without the previous written permissicn of the State Government.

. P f

§ ' To Use land for stacking, heaping, depositing purposes :-

g 7. Liberty and power tc enter upon and use a sufficient part of the surface of the said

lands for the purpose of stacking, heaping, storing or depositing therein any produce of
the mines or works carried on and any tools, equipment, earth and materials, and

substances dug or raised under the liberties and powers meationed in this part.
Beneficiation and conveying away of production -

8. (a) Liberty and power to enter upon and use a sufficient part of the safd lands to
. beneficiate any ore produced from the said lands and to carry away such

v beneficiated ore.

P N

' To make coke (to be used in case of coal only) :-

. (t) Liberty and power upon the said lands to convert into coke any coal or coal dust
4 produced from the said lands and to carry away such coke.

’): To clear brushwood and to fell and utilize trees, etc. :-

. . i

9. Liberty and power for or in connection with any of the purposes mentioned in this
part and subject to the existing rights of others and save as provided in clause 3 of Part III
of this Schedule to clear undergrowth and brushwood and to fell and utilise any trees or
timber standing or found on the said lands provided that the State Government may ask
the lessee/lessees to pay for any trees or timber felled and utilised, by him/her at the rates
specified by the Deputy Commissioner/Collector or the State Government.

PART III
Restrictions and Conditions as to the exercise of the Liberties,
Power and Privileges in Part II.

¥ No building etc. upon certain places :-

1. No building or thing shall be erected, set up or placed and no surface operations

shall be Ca%f,m or upon any public pleasure ground, bur:jii?r burial ground or
; .‘ ' ‘ -~ /q y - \C |
L R
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co nekd sgored By any class o prsons or any house OF Vidage Sl P

Heoroad o otha
’pl;xcc wineh the State Governmert may determine as public ground o mosuch @ manner
as o injure or prejudicially effect any buildings works property or rights or other persons
and no land shall be used for surface operations which is already occupied by‘ persons
other than the State Government for works or purposes not included in this lease. The

lessee/lessees shall not also interfere with any right of way, well or tank. e e

Permission for surface operations in a land not already in use :-

2. Before using for surface operations any land which has not already been used for

such operations, the lessee/lessees shall give to Deputy Commissioner/Collector of the

District two calendar months previous notice in writing specifying the name or other
description of the situation and the extent of the land proposed to be so used and the
purpose for which the same is required and the said land shall into base used if objection
is issued by the Deputy Commissioner/Collector within two months after the receipt by
him of such notice unless the objections N 'étatedl shall on reference to the State

52

Government by annuiled or waived.

To cut trees in unreserved lands:-

3. The lessee/lessees shall not without the express sanction of the Deputy

Commissioner/Collector cut down or injure any timber or trees on the said lands but may
without such sanction clear away any brushwood or undergrowth which interferes with
any operations authorised by these presents. The lessee/lessees to pay for any trees or

timber felled and utilised by him/them at the rates specified by the Deputy Commissioner/

_ Collector of the District. -
To enter upon reserved forests :-
| 4. Notwithstanding anything in this Schedule contained the lessee/lessees shall not

enter upon any reserved forest included in the said lands without previous sanction in
- writing of the District Forest Officer nor fell, cut and use any timber or trees without
obtaining the sanction in writing of that Officer nor-otherwise than in accordance with

such conditions as-the State Government may prescribe.
No mining operations within 50 meters of public works etc.:-

i 5. The lessee/lessees shall not work or carry on or allow to be worked or carried on

any mining operations at or to any point within a distance of 50 meters from any railway

line except with the previous written permission of the Railway Administration concerned

‘ or under or beneath any rope way Or any ropeway trestle or station, except under and in

3 accordance with the written permission of the auth rity owing the rppeway or from any
('%Q/
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rescrvolr. canal or other pubiickworks such as‘pub';:fc roads and buildings or mhabited site

except with the previous written permission of the Depury Commissionar/Collecter or any

other officer authorised by the State Governme:: i tns behalf and otherwise than in
accordance with such instructions, restrictioxjs and conditions either general 0c§~gemaﬁ ;
which may be attached to such permission. The said distance of 50 meters shall Bz
measured in the case of railway, reservoir or canal horizontally from the outer toe of the
bank or the outer edge of the cutting as the case may be an in case of building horizontally .
from the plinth thereof. In the case of village roads no working shall be carried on within

a distance of 10 meters of the outer edge of the cutting except with the previous
permission of the Deputy Commissioner/Collector or any other office duly authorised by

the State Government in this behalf and otherwise than in accordance’ with such

directions, restrictions and additions. either géneral or special, which may be attached 1o

gt

such permission.

Explanation :- For the purposes of the clause the expression 'Railway Administration’
shall have the same meaning as it is deﬁn;:d to have i‘n4the Indian Railways®&ct. 1890 by
clause (6) of section 3 of that Act. 'P'Liblic}lioa:d' shall mean a road which has been
constructed by artificially surfaced as distinct from a track resulting from repeated use.
Village road will include any track shown in the Revenue record as village road.

Facilities for adjoining Government licenses and leases:-

6. The lessee/lessees shall allow existing and future holders of Government licences
or leases. over any land which is comprised in or adjoins or is reached by the land held by
the lessee/lessees reasonable facilities of acegss thereto :

PROVIDED THAT no substantial hindrance or interference shall be caused by such
holders of licences or leases to the operations of the lessee/lessees under these presents
and fair compensation (as may be mutually agreed upon or in the event of disagreement
as may be decided by the State Government) shall be made t0 the lessee/lessees for loss or
damage sustained by the lessee/lessees by reason of the exercise of this liberty.
« PARTIV:
Liberties, Powers and PriVileg_é_s vres,e:x_‘fyed.to the State Government

-

To work other minerals :-

1. Liberty and power for the State Government, or to any lessee or persons
authorised by it in that behalf to enter into and upon the said lands and to search for, win,
work, dig. get. raise, dress, process, convert and barry away minerals other than the said
minerals and any other su@stances and for those purposes t ink, drive, make erect,

-
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T st mannon and use such pits, shafts, inclines. drifts, fevels and other lines.

Walerns, ainwavs, water courses, drains reservoir. engines, machinery. plant buildings,

canals. tramwavs. ralways. roadways and other -wvoris and conveniencés and may be

deemed necessary or convenient.

interference shall be caused to or with the liberties, power and privileges o
lessee/lessees under these presents and that fair compensation (as may be mutually agreed
upon or in the event of disagreement as may be decided by the State Government) shall
be made to the lessee/lessees for all loss or damage sustained by the lessee/lessees by

reason or in consequence of the-exercise of such liberty and power.
To make railways and roads:-

2 Liberty and power for the State Government or any lessee or person authorised by
it in that behalf to enter into and upon the said lands and to make upon over or through
the same any railways, tramways, roadways or pipelines for the purpose other than those
’\« mentioned in Part I of these presents and to'get from the said land, stone? gravel, earth

liq'

and other materials for making mamtammg and repairing such railways, tramways and

Y

roads or any existing railways and roads and to and repass at all times with or without
_ horses, cattle or other animals, 9arts, wagons, carriage, Jocomotives or other vehicles over
, ‘ or along any such railivays, tramways, road lines and other wages for all purposes and as
‘ occasion may require, provided that in the exercise of such liberty and power by such
other lessee or person no substantial hindrance or interference shall be caused to or with
the liberties, powers and privileges of the lessee/lessees under these presents and that fair
° compensation as may be mutually agreedlipon or in the event of disagreement as may be
decided by the State Government shall be made to the lessee/lessees for all loss or
damage substantial hindrance or interference shall be caused to or with the exercise Ly

such lessee or person of such liberty and power.
'~PAR’_I‘ A%
Rents and royalties rfzs_erved by this lease

’

= To pay dead rent or royalty whichever is higher:-
o I “The lessee shall pay, for every year except the first year of the lease, dead rent as
specified in clause 2 of this part.

< PROVIDED THAT, where the holder of such mining lease becomes liable under section
4 : of the Act, to pay royalty for any mineral removed or consumed by him or by his agent,
manager, employee, contractor or sub-lessee, from the leased area, he shall be hable to

pay exther such royalty or the dead rent in respect of th whxchever is higher.

) ey '
" "? . . PT ‘Mt-—ﬁ; A TTE\ 'TECOnfd.
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Ciode of poyineni Lf dead rent:-
2. Subject to the provisions of clause of this- Part, during the subsistence of the fens..
the iessee/lessees shall pay to the State Government annual dead rent Eor the ianas

demised and describec in Part [ of this Schedule at the rate of the time uemg\srcw,ui in

the Third Schedule to the Act, in such manner as may be specified in this behglf by-the, _ -
State Government. W

Rate and mode of payment of royalty :- '
3. Subject to the provision of clause I of this part the lessee/lessees shall during the

subsistence of this lease pay to the State Government at such times and in such manner as
the State Government may prescribe royalty in respect of any mineral/minerals removed
by him/them from the lessed area at the rate for the time being specified in the Second
Schedule to the Mines and Minerals (Regulation and Develcpment) Act, 1957.

Payment of surface rent, and water rate:-
: ‘ 5

4. The lessee/lessees shall pay rent and water rate to the State Government in respect
of all parts of the surface of the said lands which shall from time to tome be occupied or
used by the lessee under the authority of this presents at such rate as may be specified by
the State Government or the collector Bagcshwar' during the period from the
commencement of such occupation or used until the area shall cease to be so occupied or
used and shall as far as possible restore the, surface land so used to its original condition.
Surface rent and water rate shall be paid as herein before detailed in clause 2:
PROVIDED THAT NO such rent/water raje. shall be payable in respect of the occupation

and use of the area comprised in any roads or ways to which the public have full right of

acctess.
; PART VI
Provisions relating to the rents and royalties
. Rent and royalties to be free from deduction etc.:-

1. The rent, water rate and royalties mentioned irf Part V of this Schedule shall be
paid free from any deduction of the State Government at Bageshwar and such manner as -
the State Government may prescribe..

Mode of computation of royalty :-

2. For the purposes of computing the said royalties the lessee/lessees shall keep a
. The accounts as well

correct a%he/m_ mineral/minerals produced and dispatc

= @/ ‘)&&;\
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\IF(

werghin of the mynerai/munera)

vais in stock or in the process ol export may he checked

o atficer authorised by the Central or State Government.

Here specify the mode of arriving at the sale price/prices ai bits \mouth ol
mincral/minerals. e

Course of action if rents and royaities are not paid in time:-

3. Should any rent royalty or other sums due to the State Government under the
= terms and conditions of these presents be -not paid by the lessee/lessees within the
- prescribed time the same together with simple interest due thereon at the rate of twenty-
four per cent per annum may be recovered on a certificate of such officer as may be

specified by the State Government by general or special order, in the same manner as an
arrear of fand revenue.

PART VII

The Covenants of the Lessee/Lessees
t ‘*.

Lessee 10 pay rents and royalties, taxes, etc.:- .

1. The lessee/lessees shall pay the rent, water rate and royalties reserved by this lease
at such times and in the manner provided in PARTS V-AND VI of these presents and
shall also pay and dxscharge all taxes, rates, assessments and impositions whatsoever
beirg in the nature of public demands which shall from time to time be charged, asseessed
or imposed by the authority of the Central and State Governments upon or in respees oo
the premises and works of the lessee/lessees in common with other premises and works of
the like nature except demands for land revenues.

v

To maintain and keep boundary marks in good order :-

2. The léssee/lessees shall at this/their own expense erect and at all times maintain
and keep in repair boundary marks and pxllars according to the demarcation to be shown
in the plan annexed to this lease. Such marks and. pillars shall be sufﬁcxently clear of the
shrubs and other obstructions as to allow easy identification.

’

To commence operations within a year and work in a workman-like manner:-

~

3. [Omitted] The lessee/lessees shall commence operation within one year fro the
date of execution of the lease and shall thereafter at all times during the continuance of his
lease search for, win, work and develop, the said minerals without voluntary intermission
ina skillful and workman-like manner and as prescribed under clause 12 hereinafter
wnhom doing or permitting to be done any unnecessary or avoidable damage to the
sui face/ofgifazd lands or the crops buxldmgs structures or oth r‘property thereon. For

\
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he purpeses off this clause operations shall include the erection of machinery. e ol u

cramv oy oF construction of a road in connection with the miune.

4 The lessee/lessces shall make and pay such reasonable satisfaction and

compensation as may be assessed by lawful authority in accordance with the law innforce

on the subject for all damage, injury or disturbance which may be done by him/them 1

exercise of the powers granted by this lease and shall indemnify and keep indemnified

P

fully and completely the State Government against all claims which may be made by any
person or persons in respect of any such damage, injury or disturbance and all costs and
expenses in connection therewith.

To secure and keep in good condition pits, shafts, etc.:-

5. The lessee/lessees shall during the subsistence of this lease well and sufficiently secure
and keep open with timber or other durable means all pits, shafts and workings that may be
made or used in the said lands and make and maintain sufficient fences to the satisfaction of |
the State Government round every such poits, shaft or working whethef the samesj$ abandoned "
or not and shall during the same period keep all workings in the said lands except such as may
be abandoned accessible free from water and foul air as far as possible.

To strengthen and support the mine to necessary extent.-

6. The lessee/lessees shall strengthen and support 10 the satisfaction of the Railway
Administration concerned or the State Government, as the case may be any part of the
mine which in its opidion requires such; stren'gtheni'n'g or support for the safety or any
railway, reservoir, canal, road and any other-public works or structures,

To allow inspection of working:-

7. The lessee/lessees shall allow any officer authorised by the Central Government or
the State Government in that behalf to enter upon the premises -including any building,
excavation or land comprised in the lease for the purpose of inspecting, examining,
surveying, prospecting and making plans thereof sampling and collecting any data and the
1essee/ie§sees shall with proper person employed by the lessee/lessees and acquainted
with the mines and work effectually assist such officer; agents, servants and workmen in
conducting every such inspection agd'.shall afford them all facilities, information
connected with the working of the mines which they may reasonably require. and also
shall and will confirm to and observ_elal'_l' orders and regulations which the Central and
State Government as the result of such inspection or otherwise may, from time to time,

see fit to in_\pg;;&\fr
W
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8 The lessee/iessess shall without delay send o the Deputy Commissioner Collec

el cccident -

a report of any accident causing death or serious bodily injury or serious mjuy 0
property or seriousty affecting or endangering life or property which may occur mn the

course of the operations under this lease.
To report discovery of other minerals :-

9. The lessee/lessees shall report to the State Government the discovery in the lease
area of any mineral not specified in the lease within sixty days of such discovery along
with full particulars of the nature and position of each such find. If any mineral not
specified in the lease is discovered in the leased area, the lessee/lessees shall not win and

dispose-of such mineral unless such mineral is included 1n the lease or a separate iease is

obtained therefor.

To keep records and accounts regarding production and employees etc.

ol

o

10.  The lessee/lessees shall at all time during the said term keep or cause to be kept at
an office to be situated upon or near the said lands correct and intelligible books of
accounts which shall contain accurate entries showmg from txmc to time :-

(1) Quantity and quality of the said mmeral/mmerals realized from the said lands.

(2) Quantity of the various qualities of ores beneficiated or converted (for example
coal converted into coke)

(3) Quantities of the various quelities of the said mineral/minerals sold and
exported separately.

(4) Quantities of the various qualities of the said mineral/minerals otherw.:.
disposed of and the manner and purpose of such disposal.

(5) The prices and all other partxculars of all sales of said mineral/minerals.

(6) The number of persons employed in the mines or works or upon the said lands
specifying nationality, qualifications and pay, of the technical personnel.

(7) Such other facts, particulars and circumstances as the Central or the State
Governments may from time to time require and shall also furnish free of
charge to such officers and at such tlmes as the Central and State Governments
may appoint true and correct abstract of all or any such books of accounts and
such information and returns to all or any of the matters aforesaid as the State

- Government may Drescr%d and shall at all reasonable(tmes allow such
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appoint to enter into and have free access (o the said officers. for the purposc o

examining and inspecuing the szid books ¢ acoounts, plans and records and 1
make copies thereof and make extracts therefrom. A

To maintain plans, etc.-

11, The lessee/lessees shall at all times during the said term maintain at the mine
office correct intelligible up-to-date and complete plans and sections of the mines in the
said lands. They shall show all the operations and working and all the trenches, pits and
drillings made by him/them in the course of operations carried on by him/them under the
case. faults and other disturbances encountered and geological data and all such plans and
sections shall be amended and filled up by and from actual surveys to be made for tha:
purpose at the end of twelve months of any period specified from time to time and the
fessee/lessees shall furnish free of charge to the Central and State Governments true and
coirect copies of such plans and sections whenever required. Accurate records of all
trenches, pits and drillings shall show :- | Eh

(a)  The subsoil and strata through which tﬁey pass.

(b)  Any mineral encountered.

() . Any other matter of interest and all data required by the Central and State
Governments, from time to time.

The lessce/lessees shall allow any officer of the Central or the State Government,
-authorised in this behalf by the Central Government to inspect the same at all reasonable
times. He/they shall also supply when asked for by the State Government/the Coal
Controller the Director General, Geological Survey of India the Controller General,
Indian Bureau of Mines a cémpositc plan of the area showing thickness, dip, inclination
etc. of all the scame as also the quantity of reserves quality-wise.

11.A. The lessee shall pay a wage. not less than the minimum wage prescribed by the
Central or State Government from time to time.

11.B. The lessee shall comply with provisions of the Mines Act, 1952 and the rules

-

made there under.

11.C. The iessee shall take measures for the protection of environment like planting of
tree, reclamation of land, use of pollution control devices, and such other measures
as may be prescribed by the Central or State Government, from time to time at his

own .expenspg 2 - .
.
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Plve fesses snail par compensalon 10 U aoupict of the tand o v

the manner faid down i these rules

Ihe lessec shall, in the matter of employment, give preference to the tribal. and te

the persons who become; displaced-because of the taking yp of ‘mining
S

operations. ] \ R

Act 67 of 1957 -

12.  The lessee/lessees shall be bound by such rules as may be issued from time to time
by the Government of India under section 18 of the Mines and Minerals (Regulation and
Development) act., 1957 (Act 67 of 1957) and shall not carry on mining or other
operations under the said lease in any way other than as prescribed under these rules.

To provide weighing macnine:

1

3. Unless specially by the State Govemment the lessee/lessees shall provide and at
all times keep at or near the pit head or each of the pit heads at which the said minerals
shall be brought to bank a properly constructed and efficient welér.;mg machine and
shail weigh or cause to be weighed thereon all the said minerals, from time to time,
brought to bank, sold, exported and converted and also the converted products and shall
at the close of each day cause the total weights,-ascertained by such means of the said
minerals, ores products raised, sold exported and converted during the previous
twenty-four hours to be entered in the aforesaid books of accounts. The lessee/lessees
shall permit the State Government at all times during the said term employ any person
or person to be present at the wclghmg of the said minerals as aforesaid and to keep
accounts there of and to check the accounts k\,pt by the lessee/lessees. The
lessee/lessees shall give 30 days previous notice, in writing to the Dcputy.
Commissioner/Collector of every such measuring or weighing in order that he or some
officer on his behalf may be present thereat.

To allow test of weighing machine:

14 The lessee/lessees shall allow any person or persons appointed in that behalf by
the State Government at any time to time during the said term to examine and test every
weighing machine to be provided and kept as aforesaid and the weights used there with-
in order to ascertain whether the same respectively are correct and in good repair and
order and if upon any such examination or testing any such weighing machine or f
weights_ shall be found incorrect or out of repair or order the State Government may
require that the same be adjusted, repaired and put in order by and the expense of the

ibssee/lessees and if such requ:smon be not complied wit xy]m fourteen days after
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s shali have been made, the State Government may cause such weighing
machine or weights to be adjusted, repaired and put in or order and the exXnpense of o

Jdoing shall be paid Dy the lessee/lessees to the Stute Government on dezi;zz‘md and

upon any such exemination or testing as aforesaid any error shall he discove\rcd_ In anv

weighing machine or weights to the prejudice of State Government such error l

regarded as having existed for three‘calenggg;months, previous to the discovery thereq]
or from the last occasion of so examinin’gﬁa}id testing the same weighing machine and
welghts in case such occasion, shall be within such period of three mohths and the said
rent and royalty shall be paid and accounted for accordingly.

To pay compensation for injury of third parties:

5. The lessce/lessees shall make and pa):z reasonable satisfaction and compensation
for all damage. Injury or disturbance or PeIson or property which may be done Dy or on
the part of lessee/lessees in exercise of the liberties and power granted by these presents
and shall at all times save harmless and keep indemnified the State Government from and
against all suits, claims and demands which may be brought or made by &y person or
person in respect of any such damage, injury or disturbance.

’

- Not to obstruct working of other minerals:

16.  The lessee/lessees will exercise the liberties and 'powers hereby granted in such a
manner as to offer no unnecessary or reasonably avoidable obstruction or interruption to
the development and working within the said lands of any minerals not included in this
lease and shall at all times afford to the central and State Government arid 1o the holders
of prospecting licences or mining leases ingespect of any such minerals ore any minerals
with in any land adjacent to the said kinds as the case'may be reasonable means of access
and safe and convenient passage upon and across the said lands to such minerals for the
purpose of getting working, developing and carrying away the same provided that the
lessee/lessees shall receive reasonable- compensation for any'damage or injury which he/
they may sustain by reason or in consequence of the use of such passage by such lessees
or holders of prospecting licences.

Transfer of lease :-

I7.(1) The lessee/lessees shall not, without the previous consent in writing of State

Government, [Omitted] -
(a) assign, sublet, mortgage, or in any other ‘manner, transfer the mining lease,

/ogﬁright, title or interest therein. or
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tihy CREST 1o or ke any arrangement, contract or understanding wherepy e
fesseesiessees will or may be directly or indirectly financed 0 a ;subsm:z%zzz}
extent by, or urider which the lesses's operations or undertaking \%i M or may
¢ substanually controlled by, any person or body or persons omemx 1an

lessee/lessees: s

PROVIDED THAT the State Government shall not give its written consent unless-

(a) the lessee has furnished an affidavit along with his application for transfer
ot the mining lease specifying therein the amount that he has already taken
or proposes to take as consideration from the transferee:

(b)  the transfer of the mining lease is be made to a person of body directly
undertaking mining operations.

(2)  Without prejudice to the above provisions the lessee/lessees may subject to the
conditions specified in the proviso to Rule 35 of said Rules, transfer this lease of
any right, titie or interest therein, to a person who has filled an afﬁgavn stating that
he has filled up-to-date income tax returns, paid income tax assessed on him and
paid the income tax on the basis of self-assessment as provided in the income-Tax

Act,. 1961 (43 of 1961), on payment of five hundred rupees to the State
Government , .

Provided that the lessee/lessees shall make available to the transferee the original
or certified copies of all plans of abandoncd working in the area and in a belt 65
meters wide sunoundmg it. '

Provided further that the rnortg;g;es' is an institution or a Bank or a Corporation
specified in Schedule V, it shall not be necessary for any such institution or Bank
or Corporation to meet with the requirement relating tax and the said valid
clearance certificate.

(3)  The State Government may by‘ofder in writing, determine the lease at an time if
the lessee/lessees has/have in the opinion of the State Government, committed
abreach of any of the above provision or has/have transferred the lease or any
right, the interest therein otherwisg t_han accordance with clause (2):

Provided that no such order shall 'be madg without giving the lessee/lessees a
reasc@oppoﬁuniw of stating his/their case."
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fo fincanced o e ontivited by a Trust, Covporation, Flro o porsoi
The lease shall be controlled and the lessee/lessees shall not allow ‘1 %x‘i\ce 1y
be controlied by anv Trust, Svndicate, Corporaticn, Firm or person c\?ept with the-

writlen consent of th f‘emwl Government. The lessee/lessees shall not ente\into or make
any arrangement compact or understanding whereby the lessee/lessees wil
directly or in directly financed by or under which the lessee/lessees oper
undertakings will or may be carried on directly or in directly by or for the benefit o'f or
subject to the control of any Trusi, Syndicate, Corporation, Firm or person unless with the
written sanction given prior to such arrangement compact or understanding being entered
into or made of the Central Government and any or every such arrangement compact
or understanding as aforesaid (entered into’ or made with such sanction as aforesaid)
shall only be entered into or made and shall always be subject to an express condition
binding upon the other party or parties there to that on the occasion oi a state of a
state of emergency of which the President.of India in his discretion shall be the sole
judge it shall be terminable if so required-in writing by, the State Government and
shall in the event of any such requisition being made be forthwith, thereafter

determined by the lessee/lessees accordingly.

Lessee shall deposit any additional ‘amgﬁﬁt necessary -

19.  Whenever the secﬁrity deposit of 10,000 or any thereof br any further sum

hereafter with the State Government in replenishment therof shall be forfeited or
applied by the Central or State GovemmentApursuant to the power in hereinafter
declared in that behalf the lesseé/lessees shall deposit with the State Government such
further sum as may be sufﬁcxent ‘with the up appropriated part thereof to bring the
amount in deposit with the State Govemment up to the sum of Rs. 10,000.

Delivery of workings in good order to State Government after determination of lease:-

20.  The lessee/lessees shall at the expiration or sooner determination of the said
term or any renewal thereof deliver up to the State Government all mines, pits, shafts,
inclines drifts, levels, waterways, airways and other works now existing or hereafter
to be sunk or made on or under the saxd lands except such as have been abandoned
with the sanction of the State Govemmem and in any ordinary and fair course of
working all engines, machinery, plant, buildings, structures, other works and
conveniences which at the commencement of the said term were upon or under the
said iands all such machinery set up by the lessee/lessees below ground which cannot
be removed without causing injury to the mines or works under the said lands (except
such of the same as may with the sanction of the, State Goverrfment have become
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Lossecfossees above ground level in good repair order and Concition aat hit oo S

respects for turther working of the said mines and the said minerals.

Right of pre-emptici- :
i
71(a) The State Government shall from time to time and all times duri&g the said term
have the right (to the exercised by notice in writing 10 the lessee/k\sxes) of pre-
emption of the said minerals (and all products thereof) lying in or Upgn the said
lands thereby demised or elsewhere under the control of the lessee/lesseggwfr
lessee/lessees shall with all possible expeditions deliver all minerals all products or
minerals purchased by the State Government under the power conferred by this
provision in the quantities at the times in manner ‘and at the place specified in the

notice exerting the said right.

(b) Should the right of per-emption conferred by this present provision be exercised
and vowel chartered to carry the minerals of products thereof procured on behalf
of the State Government or the Central Government be detaineq;@n demurrage at
the port of loading the lessee/lessees shall pay the amount due for demurrage
according to the terms(The charter party of such vessel unless the State
Government shall be satisfied that the delay is,due to causes beyond the control of

lessee/lessees.

(c) The price to be paid for all minerals or products of minerals taken in pre-emption
by the State Government in exercise of the right hereby conferred shall be the fair
market price prevailing at the time of pre-emption PROVIDED THAT in order to
assist in arriving at the said faif ‘arket price the lessee/lessees shall if so required
furnish to* the State Government for the confidential information of the
Government , particulars of the quahtities deécriptions and prices of the said
minerals or products thereof sold to other customers and of charters entered into
for freight for carriage of the'same and shall produce to such officer or officers as
may be directed by the State Government original or authenticated copies of
contracts and charter parties entered into for the sale or freightage of such minerals

or products.

-

(d) In the event of the existence of a state of war or emergency (of which existence
and President of India shall be the sole judge and a notification to this effect in the
Gazette of India shall be conclusive proof), the State Government with the consent

of the Central Government shall from time to time and :i-tix/n@s during the said

term haﬁﬁ\;gm (to be eﬁby a notice in writing to [the lessee/lessees
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forhhwith take nossession and control ol L WOorks. plant miach ey and pramiieg

O the lesseerlessees on or in connechion with the said lands or operations under’
this lease and during such possession or control the lessee/lessces shaH”Lm{.&'orm o
and obeyv all directions_given by or on behalt of the Central Gover@"ﬁmm or State
Government regarding the use or employment of such works, pi'anté, Eprémises and
minerals : PROVIDED THAT fair compensation which shall be determined in
default of agreement by the State Government shall be paid to the, \essee/lessees

for all loss or damage sustained by him/them by reason or in consequsgce of the
exercise of the powers conferred by this clause and PROVIDED ALSO t e
exercise of such powers shall not determine the said term hereby granted or affect
the terms and provisions of these presents future than may be necessary to give
effect to the provisions of this clause.

Empioyment of foreign national :-

22, The lessee/lessees shall not employ, in connection with the mining operations any

person who 1s not an Indian national except with the previous approval, of the Central

Government.
Recovery of expenses incurred by the State Government -

23.  If any of tht works or matters which in accordance with the covenants in that
behalf herein before contained are to be carried or performed by the lessee/lessees be not
so carried out or performed with in the time specified in that behalf, the State Government
may cause the same to be carried out or performed and the lessee/lessees shall pay the
State Government as to such expenses Shall be final. ‘

Furnishing of geophysical data :-
24.  The lessee/lessees shall Sfurnish

(a)  All geophysical data relating to mining fields, or engineering and ground
water surveys, such as anomal;y' maps, sections, plans, structures, contour
maps, logging, collected by him/them during the course of mining
opera{idns to the Director-General Geological Survey of India, Calcutta.

(b) All information pertairﬁng to investigations of radioactive minerals
collected by him/them during course of mining operations to the Secretary,
Department of Atomic Energy, New Delhi and the Director, Geology &

Mining, Uttaranchal, Dehradun. 7
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Dot v beinmmation wiened 10 above spali be urmished every vear reckoned iR

date of commencement of the period of the mming lease,

PART Vit
The Convenience of the State Government

Lessee/Lessees may hold and enjoy rights quietly;’ ‘%\ /
LYs

1. The lessee/lessees paying the renté, water rate and royalties hereby
observing and performing all covenants and agreements here in contained and on
of the lessee/lessees to be observed and performed shall and may quietly hold and enjoy |
the rights and premises hereby demised for and during the term hereby granted without 3
any unlawful interruption from or by the State Government or any person rightfully |

claming under it
Acquisition if land of third parties and compensation thereof.-

= 2. If in accordance with the provision with the provision of clause 4 of part vii of this
‘ Schedule the lessee/lessees shall offer to pay to an occupier of the surféte of any part of
o the said lands compensation for any damage or injury which may arise from the proposed
Q operations of the lessee/lessees and the said occupier shall refuse his consent to the.

exercise of the right and powers reserved to the State Government and demised to the

lessee/lessees by these presents and the lessee/lessees shall report the matter to the State

Government and shall deposit with it the amount offered as compensation and if the

Central/State Government is satisfied that the amount of compensation offersd iz {air aia
g reasonable or it is not so satisfied and the lessee/lessees shall have deposited with it such
J further amount as the Stdte and Céntral*Government shall consider fair and reasonable the
State Government shall order the occupier to allow the lessee/lessees to enter the land aud
to carry out such operations as may be necessary for the purpose of this lease. In assessing
the amount of such compensation the State Government shall be guided by the principles

of the Land Acquisition Act.

To renew -

f' 3. The mining lease is renewable in terms of the provisions of the Act and the rules

i ‘ made thereunder :-

-

PROVIDED THAT the State Government may for reasons to be recorded in writing

reduce the area applied for .

If the lease is in respect of minerals spcéiﬁed in the First Schedule to the Act. renewal will

. be subject to ;h;xor approval of the Central Governmen

N
/ g 7Rl w

: X : Contd.....
i vy 0 TS Tl IR wiea

&%f‘.n SRR RRIAL ¢ mga;m A TZ‘/EC Te?’

PANY A PANPE
EEST N fl[‘},)‘\:ﬁ’}({/w(}‘;é

e

P{"“




......

)
R
i
b

—i

4

t,

(1 he fosane hunsdas i Acsireus of taking a repewed tease of e Preises hcz'cnw‘;ﬂfmx;n g
. . - s . . . U . < N ™,
ar of any party of e for o lurihsr enm from the expiraiion Of g &rm t}e’z'eh\ orantcd

Jad1s othenvise ehigibic, he/they shali prior to expiration of the last mentioned term give
o the State Government \welve calendar months previous notice in writiég and shall pay
the rent, rates and rovalties hereby reserved and shall observe and peréorm the several
convenants and agreements herein contained and on ‘the part of the less /lessees to De /;

abserved and performed up 10 the expiration of the term hereby grante ‘,_\T};é"”s'vate

A
o, e

Government on receipt of application for renewal, shall consider itin accordanc\é\w&ﬁ.;h&-vf""
provisions of the Act and the rules made thereunder and shall pass orders as it deems fit. ‘
If renewal is granted, the State Government will at the expense of the lessee/lessees and

upon his executing and delivering t0 the State Government if required a counterpart
hereof execute and deliver 10 the lessee/lessees a renewed lease of the said premises or

parts thereof for the further term of as permitted under the provisions of the Act and the

Rules such rents, rates and royalties and on such terms and subject to such rents, and
royalties and such terms and subject 10 such convenants and agreement, including this
present covenant (O renew as shall be in accordance with the Mineral @oncession Rules,

1960, applicable to soapstone on the day nest following the espiration of the term hereby

granted.

Liberty to determine the lease

4. The lessee/lessees may at any time determine this lease by giving not less than 12
calendar months notice in.writing to the State Government or to such officer, or authority
as the State Government may specify in this behalf and upon the expiration render and
pay all rents, water rates, royélﬁes c'Gmpénsatidn for damages and other moneys which
may then be due and payable under these presents to the lessor or any other person Or
person and shall deliver these presents to the State Government then this lease and the
said term and the liberties, powers and privileges hereby shall absolutely cease and
determine but without prejudice 10 any r.ight or remedy of the lessor in respect of any

breach of any of the covenants or agreements contained in these presents.

4A. The State Government may on an application made by the lessee permit him t0
surrender one or more minerals from his lease which is for a group of minerals on the
ground that deposits of that mineral have since exsausted of depleted t0 such an extent
that it is no longer possible 10 work the mineral economically, subject to the condition that

the lessee-

(a)  Makes an application for such surrender of mineral at least siX months before the

intended date of surrender and
%;/" ) E’ \C
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Cin o an undortaking that the will not cause any ndrance e work e T
e peendored by any other persan wihia i subscquentiy grarfied oonmnimy
fease Tov Lnal minerah

Refund sectirily deposits -

the determination of this lease or any renewal thereof, the amount of the s urity~deposit

. paid in respect of this lease and then remaining in deposit with the State Gov\e\thméfji,and» -
) : not required to be applied to any of the interest shall run on the security deposit.

(5)  On such date as the State Government may elect within 12 caleﬁ\q\a{&momhs afier

Part - IX

General Provisions

L Obstructions tc inspection -
f""} - 1. In case the lessee/lessees Or his/their transferee/assignee does/do not allow entry
: '; » or inspection by the officers authorized by the Central or State Goveggnment under clauses
}: “ (M), or (i) or (i) of sub-rule (1) of rule 27 of said Rules, the State (;ovemment shall give
)"‘ notice in writing to the lessee/lessees requiring him/them to show cause within such time
_ as may be specified in the notice why the lease should not be determined and his/their
A security depos:i( forfeited; and if the lessee/lessees fails/fail to show cause within the
l‘ : aforesaid time to the satisfaction of the State Government, the State Government may
‘ 4;{;} determine the lease and forfeit the whole or part 'c;f the security déposit.
Vs Penalty in cdse of défauft in payment of royalty and breach of covenants -
2 2. If the lessee/lessees OF his their transfer or assignee makes/make any default in
. payment of rent or waterlrate or royalty as required by section 9 of the Act or commits a
b breach of any of the conditions and covenants other than those refereed to in covenant 1 -
8 ~ above, the State Government shall give notice to the lessee/lessees requiring to pay rent,
' water rent, royalty or remedy the breach, as the case may be, within sixty days from the

date receipt of the notice and if the rent, water rent and royalty are not paid or the breach
is not remedied within 'such period , the S'Vtate Government without prejudice to any

proceedings that may be taken against him/them, determine the lease and forfeit the whole

or part of the security deposit.
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In case of repeated breaches of covenants and agreenients bv the lessec/lessees for
which notice has reen given the State Government in accordance with clauses (1Y and (2)
aforementioned on carlisy occasion, the State Government without g{ving any further
. . . . N “{ . /,.
aouce may imposce such penalty not exceeding twice the amount of akpual dead rent =/
Y L
specified in clause 2, Part V. . el T
I _ R “w»—" .
4. Failure on the cart of the'lessee/lessees to fulfil any of the terms and conditions of

the lease shall not give the Central or State Government any clajm against the
lessees/lessees or be deemed a breach of this lease in so far as such failure is considered
d by the said Government to arise from force majeure, and if through force majeure
fulfillment by the lesses/lessees of any of the terms and conditions of the lease be delayed
the period of such delay shall be added to the period fixed by this lease. In this clause the

; expression "Force Majeure" means act of God, war insurrection, not civil common, strike
o earth quake, tide, storm tidal wave, flood lightning, explosion, fire efrthquake and any
€ other happening which the lessee/lessees could not reasonably prevent or control. ;

Lessee/lessees 1o remove his thejr properties on the expiry of lease :

. 5 The lessee/lessees having first paid discharge rents. rates and royalties payable by
. virtue of their presents may at the expiration or sooner determination of the said term or
o within six calendar months thereafter (unless the leasg shall be determined under clause 1
) \e and 2 of this Part and in that case at any tine not less than three calendar months nor more
v than six calendar months after.such determination) take down and remove for his/their
u: | own benefit all or any .'[ore mineral excavated during the currency of lease engines,
LR machinery, plant ,building structures, tramways railways and other works, erections and
% éonvenience which may have been erected set up or placed by the lessee/lessees in of
upon the said lands and which the lessee/lessees is/are not bound to deliver to the State
e Go.vemmem under clause 20 of part vii of this Schedule and which the State Government

,; shall nct desire to purchase.

Foreiture of property left more than six months after determination of lease:

o 6. If at the end of six calendar months after the expiration or sooner determination of
the said term under the provision contained in clause 4 of part  viii of this Schedule
become effective there shall remain in or upon the said land any [ore of mineral] engines,

"Inserted by GSR 56(E) Published in the Gazette oflndia;‘Ext, Part-1] Section 3 - sub-

? Inserted by GSR S6(E) d. 18.1.2000. @,_
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P T BN S TIELTONED . H . i - .
SEENESS AWHERBOR ;mese presents have been ovecaied i the franner here under

e

cotne e dav and year Arst above written.

anp

(For and on the BehalfofmvernOIMbal)

The Lessor

In the Presence of ¢

Lo e e '
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(The Lessee)
In the Presence of ; o ' <

............................................

............................................

(Name & Address)
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Annoaei, - 14

o By Speed Pust
No. Z-11013/672015-1A.11 (M)
, » GovernmentofIndla = ;9\ :
Hinistry of Environment, Farest and Climate Change® ot
Impact Assessment Division '

van
- Indira Paryavaran Shmﬁg
Vayu Wing, 3" Floor, Aligany,.

Dated ¢ 8% January, ?ﬁmsl

o H/s Adhunlic Cament Ltd,
{A subsidiary of Daimia Cement (Bharat) Lts.),

11* & 127 Flaors, Hanselaya Byilding
15, Barakhamba Road, New Delhl

Subi Clarification on applicability of EXA Nolification, 20086 on the requirement
of Environmental Clearance for Mialng Ares foss than 5 ha (Major Minerat)
in case of Adhunilc Cement Ltd, (ACL), lucated at village Thangskel, Jaintia

Hllis District, Meghalaya- re

Sir,

k This 18 in reference to your letter No. NIL dited 01.06.2015 w.r.t eeking
clarification on the requirement of Environmentsi Clearanie for Mining of Major Minersl in
the Mine lease ares of less than Sha which are under operation. prior to Amendment in
E1A Notification, 2006 $.0, 2601 (E) dated 07.10,2014, A personal hearing was grawer
ta yot on 18.08,2015 and the matter was deliberated in details,

2. The mattér has been examined by the Ministry and. the clarifications are as

follows:~ : .

(1) ARer the amendment vide 5,0, 2601 {£) dated 7% October 2014, ail new miring
operations are reguired to obtaln Prior Environmental Clearances,

() After the amendment vide 5.0, 2601 [€) dated 7° October 2014, Environmental
Cigarances are required for mining of mejor minerals. with the mining lease ar j
less tan Sha far.operating mines at the stages of renewal of mine leases, |

(i) The mines of major mingrals with the mine lease area of less than 5 ha which

~ were operating before 7% Qctober, 2014, may cuntinue the falhing operations

with the cansented capacity and shall mot enharice the pffxin i s

without prior EC. acity -
Howaver, for sustainably and environmental concerns you are gdvised to submi
the applicetion for TOR to the toncemed authority for grant of EC and not wait for

rencwal of ming leage,

NG ok £
! Haged of 2
i
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3. SEIAA Is requested to consider the case for grant of Enyironmental Clnarance of
{he afready opcrating mings and grant Environmental Clegrance as per the provisian of
EIA Notification, 2006 on priseity and till such tme EC &5 granted you may continue
,zviﬁﬁ& axisting cansented capacity grovided you apply for TOR within sext 6

3

6 it
4. This issues with the approval of Campatent Authorlty. dgg Ao L

i {or U 'Sﬁdhmi':}
Director (8)
Copy o2 ’

1. The Additional Principnl Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Reglonal Office (NEZ), Law-U-Sit,
Lumbatngen, Near MTC Workshop, Shilong; Meghafaya for your kind
Infarmation. '

2. The Chairman, SEIAA, Meghstaya, *ARDEN' Lurnpygngad, Shillong-793014,

Mighalaye /
; (Dr. U, Sridharan)
i Director {8}
§

a

e o s

-TRUE COPY-
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No. - 11013/6/2015- 1A. 11 (M)
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
Indira Paryavarn Bhavan

Vayu Wing, 3™ Floor, Aliganj,

Dated: 8" January, 2016

M/s Adhunik Cement Ltd. ,
(A Subsidiary of Dalmia Cement (Bharat) Ltd.),
11" & 12" Floors, Hansalaya Building

15, Barakhamaba Road, New Delhi

Sub: Clarification on applicability of EIA Notification, 2006 on the

requirement of Environmental Clearance for Mining Area less
than 5 ha (Major Mineral) in case of Adhunik Cement Ltd.
(ACL), located at village Thangskai, Jaintia Hills District,
Meghalaya — regarding.

This is in reference to your letter No. NIL dated 01.06.2015 w.r.t.

seeking clarification on the requirement of Environmental Clearance for

Mining of Major Mineral in the Miner lease area of less than Sha which are

under operation prior to Amendment in EIA Notification, 2006 S.0. 2601
(E) dated 07.10.2014 A personal hearing was granted to you on 18.08.2015

and the matter was deliberated in details.

2.

The matter has been examined by the Ministry and the clarifications

are as follow:-

(@)

(i)

After the amendment vide S.0. 2601 (E) dated 7™ October 2014, all
new mining operations are required to obtain Prior Environmental

Clearance.

After the amendment vide S.0. 2601 (E) dated 7™ October 2014,

Environmental Clearances are required for mining of major minerals
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with the mining lease area less than Sha for operating mines at the

stages of renewal of mine leases.

(i) The mines of major minerals with the mine lease area of less than
5ha which were operating before 7" October, 2014, may continue the
mining operations with the consented capacity and shall not enhance

the production capacity without prior EC.

However, for sustainably and environmental concerns you are
advised to submit the application for TOR to the concerned authority for

grant of EC and not wait for renewal of mine lease.

3. SEIAA is requested to consider the case for grant of Environmental
clearance of the already operating mines and grant Environmental
Clearance as per the provision of EIA Notification, 2006 on priority and till
such time EC is granted you may continue mining with existing consented
capacity provided you apply for TOR within next 6months.

4.  This issues with the approval of Competent Authority.

Sd/-
(Dr. U. Sridharan)
Director (S)
Copy to:

1. The Additional Principal Chief Conservator of Forests (C) Ministry
of Environment, Forest and Climate Change, Regional Office (NEZ),
Law-U-Sib, Lumbatngen, Near MTC Workshop, Shillong,

Meghalaya for your kind information.

2. The Chairman, SEIAA, Meghalaya ‘ARDEN’ Lumpygngad,
Shillong — 793014.

Sd/-

-TYPED COPY- (Dr. U. Sridharan)
Director (S)
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’ THE GAZETTE OF INDIA : EXTRAORDINARY

[Part II—SEc. 3(i1)]

MINISTRY OF MINES

NOTIFICATION

New Delhi, the 10th February, 2015

(i) Agate;

(i) Ball Clay;

(iii) Barytes;

(iv) Calcareous Sand;
(v) Calcite;

(vi) Chalk;

(vii) China Clay,
(viii) Clay (Others):;
(ix) Corundum;

(x) Diaspore;

(xi) Dolomite;

(xii) Dunite or pyroxenite;

(xiii) Felsite;

S.0. 423(E).—In exercise of the powers conferred
by clause (e) of section 3 of the Mines and Minerals
(Development and Regulation) Act, 1957 (67 of 1957),
the Central Government hereby declares the following
minerals to be minor minerals in addition to the minerals
already declared by notification as minor minerals
hereinbefore under the said clause:

(xiv) Felspar;

(xv) Fireclay;

(xvi) Fuschite Quartzite;
(xvii) Gypsum;

(xviii) Jasper;

(xix) Kaolin;

(xx) Laterite;

(xxi) Limekankar;
(xxii) Mica;

(xxiii) Ochre;

(xxiv) Pyrophyllite;
(xxv) Quartz;

(xxvi) Quartzite;
(xxvii) Sand (Others);
(xxviii) Shale;

(xxix) Silica Sand;

(xxx) Slate; and

(xxxi) Steatite or Talc or Soapstone.

[F.No.5/1/2015-M. V1]

R. SRIDHARAN, Addl. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Dethi-110054.
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Name of the Treasury/Sub-'l’reasury/Bank/Ba nk Braach - State Bank

Staws : (S) Completed successtully.

Treasaiy Forms209(1)
Financial Handbook Vol. V, Part- il
- Form No. 43A(1)

(See Paragraph 417 and 478)
Challan form for depositing amount

e VO SV

E!f,gg— o '“Ji',k_{;'_J
.

Of 1ndia {Pay.aent Gateway)

1 Name of the person (designation if necessary or
Organization on whose behalf amount is being paid.

ANAND SINGH KALAKOTI

2 Address

SO DIWAN SINGH KALAKOTI RO
DOFAR BAGESHWAR
UTTARAKHAND

@»«fs‘%gm % Bank Reff. No. - CPACGLZLCS A

3 | Registration Number (if necessary)

4 Full details of amount to be deposited (for which
purpose and in favour of)

SOAPSTONE MINE PAPON TEHSIL AND
DISTRICT BAGESHWAR DEDRENT FOR
YEAR 2021-2022 2022-2023

5 | Gross value of Chaltan

45000

6 Net value of Challan

45000

7 Deaprtment

Director Industries

8 Related office for which challan is to be deposit

Disirict Mine Officer Bageshwar

9 Eull details of Head of Account

Non-ferrous Mining and Metallurgical
industries

0833 -

10 13 Digit code of Head of A/c

As per details below

SL No.  Services Detail Head Amount
1 Mineral Concession Fee rent and interest chiarges. 0853001020100 45000
Total Challan Amount- 45005

Amount (in words) - Rs. Forty-Five Thousand only

Signature of departmental officer with seal

ANAND SINGH KALAKOTI

Chaltan No- 08531122E0049316

Date - 30-NOV-2022

Amount in Figure(Rs.) - 45000

Amnount in words - Rs. Forty-Five Thousand only

Received Through

State Bank Of India (Payment Gateway

Bank Reff. No. - CPACGLZLCS

)

ey e
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R ﬂ% wr wufmer wenarg Paior State Lovel Environment Impact

by TRIET, SEOEYS, 653, SRERT W Assossment Authority, 683,

. T FIFER S, TEET- 248006 Indiranagar Colony, 8¢ N
wfda)

(10 TR TR 01352763576
: A seiaa.seac.uk@gmall.com

E.C.No- 2?9 -91(37)/2018
_}a? Shri Anand Singh Kalakot,
Rlo-Village- Dofar, Tehsil & Distt- Bageshwar.

Tel. 7505981978

Sub: Environmental Clearance under EIA notification dated 14.08:2006 for Extraction of
Soapstone In Village - Papaun Teh & Dist - Bageshwar.

Sir,

~ This has reference to your propesal No SIAJUK/MIN/G0159/2018 dated 31 December,
2018, submitted to the SEIAA for grant of Environmental Clearance for extraction of Soapstone
with proposed production capacity 7184 Tonnes/Annum. The mine lease area is located at
Village- Village - Papaun Teh & Dist - Bageshwar 1.14 Ha. The proposal was considered by the
State Expert Appraisal Commillee in its meeting held on 10" February, 2019. The detalls of the
project, as per the documents submitted by the project proponent, #nd also as informed during

the above meeting are as under:-
S.No Delails Reply
1 | New or Ongaing Site Ongoing Site
, ] ; G.0. No. 2424/aloBiofra—w /2001 Dated:08:04,2002
2 Govsrnmant Order Lease deed registered on 22.02.2002 & lease deed valid
up.to 2} .02;2_022.\‘ ]
. SOM Period-2018:19 to 2021-22 up to (21.02.2022)
3 | Mine Plan , Lapse Period-2017-18
4 | No of Pits 11pit
5 | Thickness.of soil 0.20m .
& | Mawmum explorable depth 18m Depth From Surface
. | Balanced undisturbed | 5 550
" | agriculture land _(in Ha)) i£08 1
8 | Tola! Mineabls Reserve 71168Tonnes
¢ | Estmated Quantity 5105 to 7184 Tonnes/Annum
( 10 g;ffg?g‘; rved of national No .natig;:al park/reserved Foresl/Sanctuary exists
Farggg Sanctuary ::thm 1F m r\a:dtus)of proposed mining area.
N .0 'ha (Four Years
11 | Green Belt area (valid upto) (No. of Plantation 2000)
12 1 Method of Mining Open cast semi mechanised
v ) Mining Shall be camied out In one pit from
Kining to be carried out 1430mRLto 1448mRL P
tand Width of Benches | Height -3.0m, Width-3.0m
T Siopes and uftimate face slope | 70 to 75 ’
16 | Safety Zone 7.5m wide bartier zone all along the applied lease
77 T RiveriNgliah (name) Nodr:ina e of nalla passes within area
. - Latitude: 29°5319.74°N to 20°53'25.90'N .
18 | Coordinates Longitude: 79°52'1.09E to 74°52'5.66°E M/
. 18 | Proiect cost 388.71 lakhs — r »
301 Proposed CER cast ¥2.94 lakhs Akl KUMAR
: - : : HRAP/UKGMUND15 Near 20
v \o é/ . »

/ -~ - - o~ ~
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The SEAC after due consideration of relsvant documents submitted by
proponent and additional clarification furnished in response to iz obsgr
recommended the grant of Environmental Clearance for the project mentio
compliance with the EMP and other stipulated conditions. ;
1- General Conditions ,

1 No blasting or drilling shall be permitted during mining operation an
shall be permitted. -
The mining/extraction of minera! and progressive mine closure shotl
approved mine plan, .
) The proponent should provide Eco-friendly toliels for the workforce. .

The mine site should: have well demarcatad safety zone i.e. mining opehalign
Ty carried out in the vicinity of 100 m from nearby bridges, educational ifbtied
structures of historical importance. ;

5. The proponent should undertake afforestation activities in the buffer zone as well as in
‘ the nearby project site. The afforestation will be done after consultation with local siate
Forest Department and/or state Hordiculture Depariment far plantation of wild and
horticulture plants respectively. Minimum 2000 plants will be planted in first and second
year and maintenante of the plantations will be carried out for the next three years.
8. The mining operation would provide local employment and bring economic banefit to
local population.
7. Photography of the proposed mining site {preferably using Drone) should be done and
_‘ submitted to SEIAA along with half-yearly compliance repott,
e ; nditions for aperation phase
1. The project authorities should advertise at least in two local newspapers widely circuls
o one of which shall be in the vernacular language of the locality concemed, within 7 days
the issue of the clearance letter informing that the project has been accorded environmental
o clearance (EC) and a copy of the EC lefter is available with SEIAA, Uttarakhand.
ey 2. The legal status of the mining lease area shall remain unchanged and the Environment
Clearance shall remain colerminus with lease period. The mined lease area shall not be
used for any purpose other than fhat specified in the proposal.
3. The mining/extraction of soapstone shall not be done without approved mine plan from
designated authority. The mine plan should be revised every 5 years and no fresh mine plan
shall be prepared without site inspection by designated autherity.
i 4. The boundary of the mined lease area shall be demarcated on ground by erecting piliars,
' each inscribed with its serial number; DGPS coordinates, forward and back beating, and
distance from adjoining pillars ete. This demarcation will be ensured by the Revenue
Department. A bench-mark will be established to monitor depth of the mining. A safety zone
of 7.5 mt (surrounding the mine site) shall be left free from mining.
§. The mining shall be carried out by Open Cast Semi Mechanised without adopting drilling
and blasting operation. The use of hand held mechanically driven equipment is permitted.
The use of any electrically driven machinery shall remain prohibited and only hand held tools
o shall be used for axtraction of the mineral,

. Soapstone mining shall be carried out during sunrise to sunset period only. it shall not
involve felling of trees and clearance of vegetation. There shall be no permanent
construction at the site except temporary erection of first aid room, office, store, drinking
water shed, rest shelter efc. »

. The process of mining and quantity of extractable mineral and subsequently progressive
mine closure shall be as per the approved mine plan. The mining operation shall be carried
out from lower level to upper level by formation of benching pattern, The maximum height
of benches shall not exceed 1.5 mt and ultimate pit slope shall be kept at 76 degrees,

. The maximum permissible depth for mining of soapstone shalf not exceed 6 maters or depth
of ground water table whichever is less. During first five years of mining lease the depth of
mining shall not exceed 3 meters. Mining beyond 6 meters shall be granted after site visit by

Rl S A

SN,

9 : . October of every year to 30" June of
" the subs onse ‘whichever is earlier. It shall be ensured
that no mining activity Is carfied out:during the monsoon season. Workers should be
advised and protected against flash flood during 1* June to 30" June and 1* Oct to
31* Oct during which there may be ralnbsse inthe hills.
10. Reclamation of the mine lease area shall be through back filling, stabilization an i
The waste and top soll generated during mining shall be tre‘?nporarﬂy stanc:kec;i l‘r:\mg;ltaet::gi
dump which will be subsequently vacated and back filled In mined out pits. The waste
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b generated in the area will be backfilled during rains and land made syt
Back filling shall be done in a retreating manner from lower level
activity and back filling shall be done simultaneously once space is ayahaj

11. No disturbance to natural drainage system around the mining leasejafbs
mixing of wastes is allowed. The dump site shall be kept away from thegfy

protected against slide/slip by adopting suitable mechanical and yegolaliy
Proponent should construct a retaining wall, along the nallah side, Wk
protect soil erosion. The construction of toe wall, check dam and™R
species/soil binding dwarf species in dump yard shall be done. =

12. The project proponant shall undertake transportation of mineral from pit head to read head

oy manually or by mule. Further it shall strictly adhere to the norms of Transport Depariment in

- retraining from use of palluting and less fuel efficient vehicles for transporting extracted

ATy minerals to final destination. There shall be no over loading of vehicles as against standard
o norms fixed by Central Government/State Government/Hon'ble Courts from time to time.

EOE 13, The project proponent shall regulate and maintain record of the quantity of soapstone

extracted during a season. The monitoring shall be ensured by Mines Department/District
Administration from time to time,

14. There shall be no labour camp in the mining lease area for the labour engaged in mining of
soapstone. The labour engaged in mining shall be provided free fuel wood/alternate source
of energy to avoid any pressure on adjoining forest land.

15. Proponent should submit surface water quality and ambient air quality monitoring

report as committed in EMP, with suitable parameters,

(0 18. Under corporate social responsibility proponent should develop community services such as

. drinking water, education, housing, sanitation, health, safety and medical facilities, public

transportation and communication, social welfare efc.
o ' 17. The proponent shall erect eco friendly mobile toilets for the workforce at site and shall

e ensure disposal of solid waste as per the existing provisions/rules/guidelines,

18. Afforestation shall be carried out in nearby Van Panghayat. The species selection shall be

g site specific and cater to the demand of the Van Panchayat. The concerned district official of

State Forest Department shall ensure the compliance. Proponerit should make 5 meter
dense plantation of shrubs.

19. The Geology and Mining department shall identify an agency for regular/periodical

o monitoring of quality of ground water of existing hand pumps and tube wells in the vicinity of

: the mining sile. )

20. The project proponent shall formulate a transparent and unbiased procedure for

o area. The project proponent shall ensure that maximum local labour be engaged and hence
employment opportunity provided. The project proponent shall follow all safety measures for
labour force engaged in accordance with relevant Acts/Rules.

21. The project proponent shall prepare the plan of mining in conformity with the mine lease

i conditions and the Rules prescribed in this regard thereby clearly delineating the No Work

‘ Zone in the mine lease area .. at least 100mt distance from Nallahs/Water Bodies, bridges,

L © educational institution or structures of historical importance.

- 22. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone lo air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. It shall be ensured that the Ambient Alr Quality
parameters conform to-the norms prescribed by the Central Pollution Control Board in this
regard.

23. The project proponent shall provide protective respiratory devices to workers working in
dusty areas and they shall also be provided with adequate training and information on safety
and health aspects. Periodical medical examination of the workers engaged in the project
shail be carried out and records maintained.

24, The proponent shall provide sco friendly mobile tollets for the workforce at site and shall
ensure disposal of solid waste as per the existing provisions/rules/guidelines.

25. The project proponent shall ensure compliance to provisions of the all Acts, Rules
Regulations and Guidelines, for the time being In force, as applicable to the project. '

26. The project proponent should plant 2000 trees in first 2 years followed by their maintainance

A " mnthe last 3 years. The plants should be planted in the buffer zone of the mining site and in

I I the blank area near by Van Panchayats/Gram Sabha land.

. . 27. Photography of the proposed mining sjte as well as the plantation sites undertaken by the

project proponent showing GPS coordinates should be done (preferably using Drone) and
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engagement of labourers for sustainable exiraction of the minerals from the mining lease
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submitted to SEIAA and regional office of MoEF&CC, Govt of India at Dehra%{al%ﬁ 5 . ,{
half-yearly compliance report, . T . ﬁs% o

28. Project proponent will strictly comply with EMP/EIA. o T

29, Project proponent will have to submit EMP/EIA report to Mining era efit {
Paliution Control Board before getting work order/Consent to Established of O

30. The above ervironmental safeguards shall be implemented in letter and ’5’?};
proponent shall estabfish Environment Monitoring Cell and also subpit gjx | Y
compliance reports to this Authority and regional office of MoEF&ACC, Ogwt oflndia at .

Dehradun. é}gzﬁgﬁ
3- Entire Operation

1) The Environmental Clearance is being granted for miningfextraction of Soapstone in the
approved Mine Lease Area. Legal status of the mining lease area shall remain unchaqged
and the Environmental Clearance is being granted only for the lsase period. Ths mined

. lease area shall not be used for any purpose other than that specified in the proposal.

2) The maximum permissible degth for mining of Soapstone shall not exceed 6 meters ordepth
of ground water table whichever is less. During first five years of mining lease the depth of
mining shall not exceed 3 meters. Mining beyond 6 meters shall be granted after site visit by
SEAC. However, Authority may also visit the site in operational phase, whenever it Is found
to be necessary.

3) Extraction of minor mineral is permitted from 4% October of every year to 30% June of
the subsequent year or onset of monsoon whichever is earlier. it shall be ensured
that no mining activity is carried out during the monsoon season. Workers should be
advised and protected against flash flood during 1 June to 30" June and 1* Oct to
31% Oct during which there may be rains in the hills, ,

4) Reclamation of the mine lease area shall be through back filling, stabilization and cultivation.
The waste and top soil generated during mining shall be temporarily stacked in. external
dump which will be subsequently vacated and back filled in mined out pits. The waste
generated in the area will be backfilled during rains and land made suitable for cultivation.
Back filling shall be done in a retreating manner from lower level to upper level. Mining
activity and back filling shall be done simultaneously ance space is available.

§) The dump site shall be kept away from the nearby nallahs/iwater bodies and maintained at a
distance of at least 100 meters. The external dump shall be protected against slide/slip by
adopting suitable mechanical and vegetative measures: The construction of toe wall, check
dam-and planting of grass species/soll binding dwarf species in dump yard shall be done as
given in.mining plan.

8} The project proponent shall undertake transportation. of mineral from pit head to road head
manually or by mule. Further it shall strictly adhere-to the norms of Transport Department In
refraining from use of polluting and less fuel efficient vehicles for transporting extracted
minerals to fina! destination. There shall be no over loading of vehicles as against standard
norms fixed by Central Government/State Governmant/Hon'ble Courts from time to time.

7} The project proponent shall regulate and maintgin record of the quantity of Soapstone
extracted during a season. The monitoring shall be ensured by Mines Department/District
Administration from time to time.

8) There shall be no labour camp in the mining lease area for the labour engaged in mining of
Soapstone. The labour engaged in mining shall be provided free fuel wood/alternate source
of energy {o avoid any pressure on adjoining forest land.

8} The project proponent shall formulate a transparent and unbiased procedure for
engagement of labourers for sustainable extraction of the minerals from the mining lease
area. The project proponent shall ensure that maximum focal labour be engaged and hence
employment opportunity provided. The project proponent shall follow all safety measures for
{abour foree engaged in accordance with relevant Acts/Rules.

10} The project proponent shall provide protective respiratory devices to workers working in
dusty areas and they shall also be provided with adequate training and information on safety
and heaith aspects. Periodical medical examination of the workers engaged in the project

- ghall be ¢arried out-and records maintained. ’

~ 1) The project proponent shall ensure compliance to provisions of the all Acts, Rules,

Regulations and Guidelines, for the time being in force, as applicable to the project.

12) The above environmental safeguards shall be implemented in letter and spirit. The project
proponent shall establish Environment Moniloring Cell and also submit six monthly
compliance reports to this Authority and regional office of MOEF&CC, Govt of India

Dehradun, at
o %‘
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13) The SEIAA reserves the right to include additional safeguard measures f fod
and also to take action including revoking of the EC granted under p
Notification 2006. This EC is being granted subject to compliance of Hon'bly
issued from lime to time. o . |l

14} Any appeal against this Environment Clearance shall lie with the National

Triburial Act, 2010. _ , . \ 4
15) If it is found that if conditions laid down by the Authority are violated, Authony
your Enwironmental Clearance.

1- Mining and Ge‘o‘l‘agy d;epartment of the State Government should recalculate the maximum
production levels and should inform the Autherity accordingly.

- 2- Astuay shall be carried out at least over in a year through mines and gaology department to

avoid over exploitation of mineral, which may adversely affect the dynamics of sita. A copy
of said study report shall be submitled to the regional office of the Ministry of Environment
and Forest Dehradun and SEIAA, Ultarakhand.

3- The Geology and Mining unit of Industry Department shall identify an agency for
regular/periodical monitoring of quality of ground water of existing hand pumps and tube
wells in the vicinity of the mining site. )

4- Digital processing of the entire lease area using remote sensing technique,should.be done
by Geology and Mining department regularly and report should be submittdd to tie Ministry
of Environment and Forests, Regional office at Dehradun and SEIAA, Utta

(G/8) Pande)
Meniber Secretary,
SEIAA, Uttarakhand

No.- 01(37)/2018 dated- as above
Copy for Information and necessary actio
1) Secretary, Ministry of ‘Em/'i'mume‘r}rté Forests and Climate Change, Gol, Indira Paryavaran
Bhawan, Aliganj, Jor Bagh Read, 3" Floor, Vayu Wing, New Delhi. ;
2) Principal Secretary, Environment and Forests;, Government of Uttarakhand, Dehradun,
3) APCCF, Regional office (Central) MoEF&CC, 25 Subhash Road, Dehradun.
4} Principal Chief Conservator of Forests (Wildlife)/Chief Wild Life Warden, Dehradun.
5) District Magistrate, Bageshwar, ,
€) Director, Industry, Geology and Mining Unit, Govt, of Uttarakhand, Bhapal pani, The unit
shall comply the Specific Conditions and submit the report to SEIAA Uttarakhand
7) Divisional Forest Officer, Bageshwar.
8) Member Secretary, UEPPCB, Dehradun. /
9) Guard File.

{G.S. Pande)
Member Secretary,
SEIAA, Uttarakhand

”

AKHIL KUMA
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; %ﬁé Uttarakhand Pollution Control Board
Gaura Devi Bhawan 46 8 IT Park

e \

Sahastradhara Rd,

Dehradun, Utturakhand 248081

Phones ; 040-23887500 Fux: 040-23815631

Provisional Consent Order (CCA)

Application No-266091 Dated: 12/10/2020

Ref No-946/UEPPCls/Haldwani RO/Bageshwar/CTO/266091 Valid upto; 31/03/2021

Besides steeamuning and simplifyt i B i
. k ) £ plifyiny of regulatory regime,Uttarakhand Pellution Controf Board has taken initiative in from of introductivn of Consolidated
onsent and Authorization 3 hi i o
. ; * . ¥ (CC&A) which provides for a ane shot application and clcarance of the conscnts under Water Act,Air Act and Authocization under
azardous Wastes Rules for a peri ; ids ] )
period ol § years.Consolidated Consent and Authorisztion Board issues consolidated consent and Authorization to an industrigl unit

for operation of plant'carrying out industrial activity specifying following conditions.

Consolidated Consent and Authorisation

In exercise of the power coaferred under Section-25 of the Water (Prevention and Control of Pollution) Act-1974, under scetion-21 of the Air (Prevention and
Control of Pollution)Act-1981

and Autherization under rule 3(¢)& 5(3)of the Hazardous Waste (Management, Hardling and Transboundary Movement) Rules§2008 framed under the E(P}Act-
1986,

And whercas Board has received consolidated Application No.(C1O:CCA-Fresh) 266091 and Dated 24/09/2020 for the consolidated consent Ind
authorization{CC&A) of this Board under the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.
CONMSENT AND AUTHORISATION:  (under the provisions/ rules of the afareaaid envirgamenzal asts)

To

M/s Anand Singh Kalakoti Seapstone Mine

Dofad, Bageshwar, Uttarakhaad

Tehsil: Bageshwar

District: Bageshwar

Phone No: 9897567995 .
Consent Order No: 266091 Fresh Valid upto: 31/03/2021
All Conditions under the AIR ACT _1981 WATER ACT-1974 HAZARDOUS ACT-2008 shall be Applicable to you as mentioned

in the detailed Consent Order ***
GENERAL CONDITIONS :-

2) This order is provisional order and detailed order is considercd as final.

5) Al the conditions & provisions under the Water Act 1974, the Air Act 1981 and the Environment {Protection) Act 41986 and the riles made there tndes shall

be complied with
€) All the conditions & provisions under the Hazardors Waste (Management, Handling and Trans boundary Novement) Rules 2008 as amended shail be complied
) tar monitoring the air emissions and the same shall be open for insprction tofand fur

d) The appticant shall provide purtholes, fadder, platform etc at chimaeyls
arious sourees of cpnission shall be designed by nuirhers such as S-1, § 2. ete, ard these shall be panted’

use of BoardSs staff, The chimney{s) vents attachad to v,

displayed 1o fucilitate identification.
) The industry shall take adequite measures for control of poiss levels from its own sources within the premises so asto maintain ambicas i guahity standands in
1 and 10 p.on and nightiine is

sespect of nuise 10 less than T3dB(A) during day e and 704B(A) during vight tme. Daytime is reckoned in betwees 6 a.n

- e g o

This is cumputer generated order. Signatwe is not required,
Paget ,
e e
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f ehanye of menershipimanagement the name and address of the new pwserg ra
o of £t 31

1l nent or werking comditions g%

¢ consents form ¢ onler shorld immediately be minnated 1o the Board

nwmiuaxtd inth

s handind i the plantoinvhalmg

o) Ind

ote watet and air emissions and solid bazardous wastes generated within the factory Premes
wis

py The CCA shatlbe produced for inspection 3t the roguest of an efficer puthonzad by e U Tarakhand Petiyeon € Beoard

1 Any unauthurized change in personniel. equpment ur working cor med i the CUA order by CUA he'der hall constse 2 breeh of this CCA

th

e s atieast 1000 trees per

j1 Adequate plentation shatt be carried out all aieng the perphery efthe TS 1 cach g way it e densaty of pla
acre of land and a green belt of 5 meters width is develeped.
K) The appiicant shall have to subimit the returns in prosenbed form regandeg W35 Compgmation 3o gyl bave to make pavmest of water eess o 1he Poard

undler the Waier Cess Act- 1977,

*** Note : ACT-Specific, Industry-specific, Avea.specific Conditions
alongwith Product, Waste water efftuent detalls shall be precisely
mentioned in the DETAILED Consent Order,

*#** Note :This is anly provisional communication. The final
Consent/Authorization in hard copy with duly signed by competent
authority shall the final and valid ConsétitAnthorization.

For and on behalf of

Uttarakhand Poltution Control Board

Member Secretary

This is computer generated order. Signature is not required.
Page2
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“HEAD OFFICE
Uttarakhand Pollution Control Board
“Gaura Devi Paryavaran Bhawan”

463, ¥T Park, Sahastradhara Road, Dehradun
peb@yabpo.com, Phone mmmm

Lifestyle For
Eavironmant e o

e e 2

s‘% LIFE CGz2@

. REGD. POST
To,

M/s Anand Singh Kalakoti Soapstone Mine,

Vill, Papsun,

Tehsil & Distt. Bageshwar.

Consolidated Consent to Operate and Authorisation hereinafter veferred to as the CCA
(Consclidated Consent & authorization) (Renewal) under Section-25 of the “Water (Prevention &
Control of Pollution} Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under *Rule-6(2)” of the “Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016” notified under “Environment
(Profection) Act, 1986” as applicable (to be referred hereinafter a3 Water Act, Alr Act and HW Rules

respectively).

CAFID-8478  Application No.— 1184649
COA (Renewal) Date ;- 27.01.2023

CCA is hereby granted to M/s Anand Singh Katakoti Soa;xsm Mine fm mining of Soapstone at Vill.
Papaun, Tehsil & Distt, Bageshwar subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions -

I This CCA is granted for the period upto 31.03.2024 and valid for mining of following
product(s) with Capital Investment/Net Assets Values 23.96 Lacs., -~

8.No. | Last CCA Present CCA (Renewal)
Product Quantity Praduct Quantity
{Per Year} : {Per Vear)
1__ | Soapstone 7184 MT Soapstone . 7184 MT

2. ‘Specific Conditions under Water Act -
{i) Thedaily guantity of effluent discharge (KLD) -

Last CCA Present CCA (Renewal)
Trade Effluent Nil Nil
Sewage Nil 0.5
(i) Trade Effiuent Treatment and Disposal i~ . ...cocvviivininiiianinns Wil cniairaniisvnerarrsiniicoss

(ifi} Sewage Treatment and Disposal - The applicant shall provide comprehensive Septic
Tank/Soak pils as is required with reference to influent quantity and quality.

3. Conditions under Air Act -

{i} 'The applicant shall not use any fuel,

(i) Unit has to maintain ambient air quality and ensure that the same be kept within norms as
prescribed under Environment (Protection) Rules, 1986,

(i) Unit has to follow ambient noise standards for night and day time as prescribed for
respective areas/zones which are as follows . @&,

Clean Environment and Healthy Life fityfe
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569 J7

Stamkmia for | Industrial Avea |Commercial Area | Residential Area] Silence Zﬂgg

db(&} Leag timie time Hine time Hme
18 74 65 55 55 45 50 41;

Bayum from 6.00 am. to 10.00 p.m., Night time: fmmlaﬁi}pm t06.00am,

C(mditions under Hazardous and Other Wastes {Managemem and Transboundary
Movement) Rules, 2016 - There shall not be any hazardous waste, hence this rule is not
applicable.

This CCA is valid for Extraction/mining of Soapstone by the process of Open cast semi
mechanized method without drilling & blasting operation ondy.

Compulsory documents to be submitted by the Industry/Unit -
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

) Quarteﬁy compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Compewnt Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other Specific & General Conditions which are as follows,
Specific Conditions:-

1. The Consent to Operate will attract exccution of Board’s Order dated 02,12.2022
subject to directions of Hon’ble High Court In this negsrd in the PIL 93/2022 as
fssaed from time to time,

2. The Occupier shall under take mining in conformity with approved Mining Plan with the
conditions and Rules prescribed in this regard, and instruction issued time to time,

3. The Occupier shall make permanent piller(s) along the boundary of the mining area and
shall display defails as- Name of Occupier, Lease Date & Validity, Lease Area etc. at
prominent place,

4. The (}oeapxer shall ensure that whatever deployment of labour aftracts the Mines Act, the
provision thereof shall be strictly followed.

5. The Occupier shall ensure regular water sprinkling in criticaily prone to air pollution and
having high levels of Particulate Matter (PM) such as loading and unloading points and
all teansfer points,

6. The Occupier shall undertaken adequate safeguard measures during extraction of minor
minerals and ensure that due to this activity the hydro-geological refine of surrounding
area shall not be sffected.

7. Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and veizwtes
carrying the mined material/over burden shall not be overloaded.

8. Mining of soap stone only shall be carried out as per aspproved mining plan.
Drifling/blasting etc shall be carried out only after prior approval of the Competent
Authority.

9. Periodical medical examination of workers engaged in mining activity shall be carried out
and records maintained.

10, The Occupier shail take all precautionary measures during mining operation for
conservation & protection of endangered fauna & flora ete.

11, No change shall be made in mining technology and scope of mining work without prior

approval of competent authority.
12. Mining shall be carried out in stipulated time and duration as permitted by competent
authority,
Clean Environment and Heslthy Life Style .2
w5 galaw 8w o de

25

Noise fevel in| Day | Night | Day &ight_' Day Nighi Day mgm:r




3

3

13,
14
i3,
16,

560 19

The Occupier shall comply with the directions/instructions issued by the competent
authority from time to fime,

The Occupier shall strictly adhere to the conditions of Environment Clearance issued by
the mpetmi authority & provisions of approved mining plan, scrupulously,

The occupier shall comply with the Environment Management Plan and shall execute
proposed environment management aetivities, scrupulously.

{}veﬁmdengmw from the mining process shall be managed and restored as per
approved mining plan. lllegal disposal/dump of overburden shail be treated as non
somphisnce.

The Qmupm:(s} shall mark the mining area as per aliotied mmmg lease by Competent
Authority and mining shall be carried out only in approval mining area.

The Occupier shalt erisure to submit Ambient Air Quality Report at quarterly basis.

‘The Occupier shall strictly adhere to Approved Mining Plan with Progressive Mining
Closure Plan duly approved by the competent authority. In case of non-compliance, this
CCA shall stand withdrawn.

The Soapstone mining capacity shall not exceed the mining capacity as permitied by the
Directorate of Geology & Mining, Uttarakhand.

The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued
by this Board.

Mining and other allied activities shall be carried out such a way so that ambient air “

quality of the area does not exceed the prescribed limit.

The Occupier shall strictly adhere to the provisions of the Water Act, Air Act,
Environment (Protection) Act, and Rules/Notifications made thereunder.

The applicant shall strictly avoid the usage of single use plastics in the premises as
per the list of banned single use plastics meutioned in the notification of MoEF&CC,
Government of India dated 12.08.2021 and notifieation of Uttarakhand Government
issued vide letter no. 84/XXVIII-1-20-13{(11)/2001 dated 16.02.2021.

General Conditions:-

i

The applicant shall get analyse the samples of efffuent/emission/hazardous wastes at least
once in a three month from the Isboratory recognized by the MoEF&CC: and shall report
fo the UKPCB.

The applicant shall however, not without the prior consent of the Board bring into use
any sew or altered outlet for the discharge of effluent or gases emission or sewage waste
from the unit,

Treated waste water and domestic waste water shall be disposed jointly at one disposal
point. The applicant shall provide discharge measurement equipment at final disposal
pesint,

The applicant shall sirictly comply with conditions of this CCA and submit compliance

“report of stipulated conditions within 30 days of receipt of this CCA. If; at any point of
fime, it s found that the indusiry is not complying with stipulated conditions or any

further directionfinstruction issued by the Board, iegi action shall be initiated against the
applicant,

The applicant shall maintain good housekeeping, All valves/pipes/sewer/drains efc, must
be leak-proof.

The industry shall provide “Inspection Book™ at the time of inspection to the Board's
officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is

apprehended to occur in excess of standards laid down, such information shall be reported
to the Board’s offices and all other concerned offices. In case of failure of pollution
vontrol equipment, the production process connected to it shall be stopped with
immediate effect.

The industry shall operate in & manner so that all emissions be emitted through

‘designated chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the
operation of industry, it shall be imperative to stop production in the industry with
immediate effect and such information shall be reported to Board’s offices. The industry
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shall be liable to pay compensation also in such cases as decided by the Coﬁmm
Authority,

10.  The applicant shail apply before the 60 days of expiry of CCA:or any changejm
production types/ production capacity/manufacturing process/capacity enhancement a{g
or any change in efffuent discharge point or emission point.

1. . The Board reserves the right o revoke/add/modify any stipulated condition issued along

with CCA, 83 may be necessary.
12,  The person authorized shall not rent, lend, sell, transfer or otherwise transport the

bazardous waste without permission of Board.
SK. gaitmik

ﬁember Secrela
AL * "

! No.: 2 Dated as Above, -
Capy to: Rﬁg&mi (}fﬁzer, ﬁﬂamkﬁam& P&Kuﬁm& Control Board, Haldwanl, Distt. Nainital for

information and compliance of the same,
Membﬂ;%m:y
e g
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